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d?'?he learned counsel for the applicant submits that o
he appeal has not been decided so Ear against the- judgmcnt

waa filed by him before the chief Commercial guperintendcntllifﬂv
(Cc5). The appeal is pending for the last more than two ‘
years and it was expected that;the-Appellate Authority -
should have decided the apveal. In'case the‘appealfhas;
not been decided, the respondents, Chief CommercialrSuPQt.,ﬁ

vostern Railway, CHurch Gate, Bombay is"directed to dccide ' =/
-the appeal within a perlod of three months from the datevof~"mf-
order. The Aopell uthority shall decide the appeal.

by a,speaking order and shall deal with all the points
raised in the memorandam. In case, the aopllcant feels'

aaqr ieved then he will have the right to flle a fresh petltlon.
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2. The O.A. is disposed of accordingly, with no Order

as to costs.é@
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